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Order of the Tribunal 

9-6-99 	Hear&-Mr.M.Chanda learned counsel 

f0r the petitioner. 

Issue notice to show cause as to 

why contpt proceedings shall not be 

'drawn up as prayed for. Notice is 

returnable by 4 weeks. 

List on 12-7-99 for orders. 

* Më 	 Vaja(' 

12-7-99 	This application has been filed 
against he.l1eged contnner NO.1, 
Dr.R.Chiddamb)a,Chairman, Atomic 

Energy Commission>Mibai and Sri D.C. 
Banerjee, Director,  Deqnent of atomic 
Mineral Division, }iyderabad spondent 
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Order of the Tribunal 

have heard Mr.Mr.M.Chanda fthe 

pet ±tner and, e. 

th&al1'edcontøtther Nolr& 4tave got 

anything 	do with the matter for 

compiiance\f our order. In answer 

M--r.M.Chanda 'ubmits thats he has no 

knowledge whethr the alleged contemners 
\ 

are disobey the oçder or not In the 
1-2 tt e 

circumstances we fid no ground against 

the alleged contemne\NOs.1 & 4. Accor-

dingly, theinames'of èe alleged- contan-

rier No.1 & 4 are struck\off. Mr.B.C. 

Pathak, Addl.C.G.S.C. inkorms 

the order has since been mplied with. 

Mr.Chanda has no informatio\1 in this 
At- -' 1' V' 	 -1\' 

regard. Acco ng1y , 1we findIo ground 

to proceed with the 1contempt oceedings 

Accordingly, Contempt Petition\s 

closed. 	 . 	\< 

Member 	 Vjce-Chairrna 

12-7-99 	This application. ha3 -been- filed 

against thel alleged contnner No.1 
Dr.R.Chiddatnbaram, Chairman, Atoc 

Energy Commission, Muinbai and Sr D.C. 

'nerjee, 9irector, Department of tomi 

Minera1 Division, 1-lyderabad, respondent , 

No - 	• 

We have heard Mr.M.chanda learned 

counsel for the petitioner and we want 

tc know whether the alleged contemner 

Nc.1 & 4 have got anything to do with t 

ma.ter for compliance of our order. In 
answer Mr.C1anda submits that he has no 

knwledge as to whether the alleged con-

thners:have disobeyed the order or not. 

Inth circmstances we find no ground t 

l prcceed against the alleged contemner N' 

1 & 49 Accordingly, the names of the 

alieged coni.emners No.1 & 4 are struck 

of. Mr.B.C.Pathak, learned ddl.C.G.s.C. 

ifl;forms that the order has since been 

complied with. 	 contd/- 
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Order 'ot the Tiibnia 

2-7-99 

Mr.Chanda has no information in this 

regard. However, in view of the 

mission of Mr.Pathak we find no ground 

to proceed with the contempt proceedings. 

Accordingly, contempt Petition is 

closed. 

Hem er 	 Vice-Chairman 
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Central ?dmimstrative Tbura 

tcr1. 2 JUN 1999 
THE CENTRAL ADMINIS RATIVE TRIBUNAL 

TTT 1iZ 

GiHW3 

C.P. No./J_J99 
in 

O.A. No. 17 of 1996 

North Eastern Region Automatic 

Mineral Workers' Union & Ors. 

-versus- 

Union of India & Ors. 

in the matter of : 

An application under Section 17 of 

the Administrative Tribunals Act, 

1985 for non complianOe Of the 

Judgement and order dated 5.1.1999 

passed in O.A. No. 17 of 1996, 

-AND- 

In the matter of : 

Shri Nandan Shah 

General Secretary 

North Eastern Region Atomic Mineral 

Workers' Union, Atomic Mineral Division, 

Complex;  P.O. Assam Rifles, 

Nongmynsong, Shillong 

.. . . Petitioner 

-vs- 
q J7h 

1. Sh-R. Chiddambaram, 

Chairman, Atomic Energy Commission, 

Mumba±-3 9 	
I' 

Contd. . 

/ 
	1-395 
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AIT' ,(LIV/iA(R-O 
2 • -S - wan--Rau 

Chief Administrative and Accounts 

Officer, Government of India, 

Department of Atomic Energy, 

Atomic Mineral Division, 

Hyderabad4 6. 

Shri Surendra Nath Kak, 

Regional Director, 

Department of Atomic EnEgy, 

Atomic Mineral Division Complex, 

P.O. Assam Rifles 

Nongmynsong, Shillong-li. 

Sri D.C.Banerjee, 

Director, 

Department of Atomic Energy 

Government of India, 

Atomic Mineral Division 

) 

	

Hyderabad36. 
	

Conternners 

The petitioner, abovenamed 

Mosthumbly and respectfully beg to state as follows : 

1. 	That your applicants being highly aggrieved 

for non-regularisation of their casual services approa-

ched this Hon 'ble Tribunal through Original Application 

No 17 of 1996. The said Original Application was deci-

ded by the Hon'ble Tribunal after hearing the submiss. 

ions of the parties on 5.1.1999. The relevant portion 

of the Eudgement and order dated 5.1.99 is quoted below: 

Contd. 
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The services of the applicants 

were utilised by the respon-

dents for a long period of time. This indicates 

that the nature of works where they are engaged 

in requires workers regularly. Moreover, the 

respondents have since paid the applicants at 

regular scales of pay with effect from 1.10.1993. 

In the circumstances the respondents can expe-

dite the regularisation of the services of the 

casual workers if within a reasonable time they 

consider creation of relevant posts for accommo-

dating the casual workers. We direct the respon-

dents to initiate such consideration within . 

months from the date of receipt of this order and 

thereafter take appropriate decision. 

5. The other prayer of the applicants is to 

grant them pay at minimum of the pay scale for 

the period prior to 1.10.1993. We direct the 

applicants to submit representations to the 

competent authorities of the respondents in this 

regard within 60 days from the date of receipt 

of this order stating their case clearly. 

Further, the respondents shall consider the 

representations and communicate a speaking order 

to the applicants within 60 days from the date 

of receipt of the representations. 

The application is disposed of. No order 

as to costs. 1 ' 

The applicants immediately after receipt of the Judge-

ment and order dated 5.1.99 submitted representations 

in terms of the order dated 5.1.99 enclosing a copy of 

Contd. . 

IF 
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of the judgement and order dated 5.1.99, vidd represen-

tation dated 21.1.99, but no action was initiated even 

£ or implementation of the Judgement and order dated 5.1.99, 

in the compelling circumstances, the applicants submitted 

another representation dated 24.3.99 and thereafter 

submitted representation dated 23.4.99. Finding no other 

alternative the applicants submitted a representation 

through Meghalaya Council of Trade Union and assocation 

Shillong on 6.5.99 but most surprisingly, no action has 

been initiated for implementation of the said Judgement 

and, order dated 5.1.199. 

A copy of the Judgement and order dated 5.1.99 

representations dt. 21.1.99, 24.3.99, 23.4.99 and 83 6.5.99 

are annexed hereto and marked as Annexures 1,2,3,4 and 5 

respectively. 

That the alleged contemners did not wilfully 

implemented the Hon *ble  Tribuna l'a s  Order dated 5.1.99 as 

such the action of the respondents are amount to Contempt 

of Court. Therefore Hon 'ble Tribunal be pleased to initiate 

a contempt proceeding against the alleged contemners and 

further be pleased to impose punishment in accordance with 

law. 

That the alleged contemners No. 3 and 4 although 

not impleaded as respondents in the Original Application 

but they are to initiated the process of regularisation 

but no action has been taken at all for initiation of the 

process of regularisation as such alleged contemners No. 

3 and 4 have been impleaded as contemners. 

That this application is made bonafide and for 

the ends of justice. 

C ontd... 
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In the facts and circumstances stated 

above, Hon'ble Tribunal be pleased to 

initiate the contempt proceedings against 

the alleged conternners for non-compliance 

of the judgernent and order dated 5.1.99 

passed in O.A. 17/96 and further be pleased 

to impose punishment in accordance with law 

for wilful non-compliance of the judgement 

and Order dated 5.1.99 passed in O.A. No. 

17 of 1996 and further be pleased to pass 

any other order or orders as deemed fit 

and proper by the Hon'ble Tribunal. 

And for this act of kindness the applicants as in 

duty bound shall ever pray. 

.Aff±davit 



0 

Laid doi before the Hon 'ble Central Administrative Tribunal 

for initiation of a m contempt proceeding against the alleged 

contemners for wilfUl non compliance of the judgement and 

order dated 5.1.99 passed IN O.A. No. 17 of 1996 ( Notlh - 

Eastern 1egion Atomic Nineral *rker's Union and others - Va-

Union of India and othets ) and further be pleased to impose 

punishment upon the alleged i oontemners for wilful violation 

of the judgement and order dated 5.1.99 of the Hon'ble 

Tribunal passed in O.A. No. 17 of 1996. 

I 

r. 
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I, Nandan Shah, son of late Tara Shah, aged about 

34 years, working as Casual Worker, in the department of 

Atomic Energy, Atomic Mineral Division, Shillong, petitioner 

in the above contemnpt Petition do hereby solemnly affirm and 

states ag follows : 

That I am the petitioner in the above contempt 

Petition as such I am well acquainted with the 

facts and circumstances case and duly authorised 

by the other petitioners to swear this affidavit. 

That the statements made in paragraphs ', 

are true to my knowledge and those made in paragraphs 

are the matter of records which I 

believe to be true and the rests are my humble sub-

missions before the Hon'ble Tribunal. 

That this affidavit is made for the purpose of 

filing of contempt petition before the Hon'ble 

Central Administrative Tribunal, Guwahati Bench, 

Guwahati arising out of the order dated 5.1.99 

passed O.A. No. 17 of 1996. 

I sign this affidavit on this the 13th day of 

May, 1999, at Guwhati. 

Identified by 

Advocate's Clerk 	 D& 

Deponent 	, . 

Gtflera at) 

1 	 D 79 	
) !)A7r 

- 	 I 
_I 

aerth Eaiter,. Reç,ôri Atrk )Yer 	Work. 	Uflfo 
(R29d. No 791 

Shlilone. 793; 



REGO.WITFTA/D, 

BY-H*ND 

Citr Adm strtv TumF 
GUWAHATI BENCH GUWAHATI 

Despatch Na. CAT/GIYIJUDL/ // 	Dated Guwahati the 

/óriginal Application No.  

Misc. Petition No 

Contetupt Petition No. 	: 

Review Application No.  

Transfer Application No. 

Applicant(s) 

VRS US 

	

Respondent(s) 	. 

To 	 '4I 

/ 

/Vr /i,ietn / -j 	Lz 

i/ 	L2/1 
CTA 

/ 

Please find herewith a copy of .TudgmcntfOr-d.er dated 

9 	passed by the Bench of this Hon'bie Tribunal 

comprising of Hon'ble Justice Shii 	) A!-  

Vice-Chairman and Hon'ble Shri 	-? 
L 

Member, Ad[ninlstrative in the above noted case for inorma-
tion and necessary action, if any. 

Please acknowiedge receipt of the same. 

BY ORDER 
Enclo:: As stated above. 

Sheets. 
\ DPUfY ik&EGSTRAR 

(/ / 
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CENTRAL ZWMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Applicatjon No0 17 of 1996 
Date of Orderz This the 5th 	 1999, 
HONG BLE MROJUSTICE DcNaBARUAJoVICE...CHAIp14AN 
•HON°BLE MR0 0 0L.SANGLYIN ADMINISTRATIVE MEMBER 

1 North Eastern Region Atomic 
Mineral Workers Union 0  & Ors 0  
Regd0N0079 dated 19'5=.92 
Affiliated to Regional CoeOrdinatjon 
Comm.fttee0 AoMoDoComp1e 
PoOoAgsam Rifle 0  

	

Nongmynsong,, Shillong0 	 Applicant 
By Advocate MroMochanda0 

/ 	q 

1 UnIon of India 
t.hrough the Secyto the GOvt 0 f India 0  DepartmeDt df Atomic  Energy 0  

2o The Chainnan 0 	 - 

Atomic Energy Comiissjon0 
Bombay 0  

3o The chief Administrative and 
Accoants Officer y  Govt0 of 1ndIa 
Department of Atomic Energy 0  
Atomic Minerals Djpijo 0  
ydrabad6 	

Respondents0 
By Advocate Mr0G0Saa A&UOCOGOSOL, 

• 	•• 

 

0RDER 0  

SANGLYINEWMINISTRATIVE ME4BER 

This Original Application has been submitted by 

the applicant No 
together with 106 Casual Workers 

of the Regional Director 0  North Eastern Region 0  

AtomIc Minerals Divjjo0 Department of At o j 

Energy. 55hiliong 0  Pe4-mis5,on to submit One single 

application was granted by this Tribunal0 

2. The Casual Workers 0  namely 0  the applicant 

No02 t.o applicant No0107 0  are working under the 

respondents for a 92=53k considerably long period 

starting from 1980 to l991 as the case may be 0  and 

were statjoed in various places under the juIsdjc-

tion of the Regional Director0 According to the 

contd/-. 
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I 
• applicants they have worked for a long.periOd in their. 

respective capacities 	
i and therefore it s clear that the 

by theii are of permanent nature and that 
works performed  

the respondents need the workers on permanent basis The 

respondents have not however regularised their services 

st$o Therefore9 they have ubmitted this against regular po  

••. 
,•/ 

original Appiicatiofl seeking regularisation of their 

services w.3th all consequential service benefits 
jncluding 

The respondents submitted that a schem 
monetary benefltse 

known as the Casual LabourerS(Grt of Temporary Statu.s 

and Reguiarisatbon) 
Scheme was intrdduced and came into 

force with effect from 1-91993 Since the scheme had 

come into 
existence the services of the applicants will 

have o be reguiatedflder the schemeo They state that the 

applicants were riot engaged through Employment Exchange 

and therefOr they yiere not entitled to the 
benefits of 

the schameo However, even though the applicants are not 

entitled to the benefits under the scheme, they 
were all 

conferred temporarY status on humanitarian ground keeping 

ual services rendered by themo 
in view the length of Cas  

Those who have been granted temporarY. statUS will have 

to be sereened or tested in terms of the recruitment rules 

or norms relevant to the post 
concerned if such temporary 

status hld2rs offer themselves for consideration whenever 

they are calledfore The services of those who are found 

wIll he regularised against Group 	
vacancieso In 

faCt the process has been going one The applicants have 

contested the submisi0fl of the respondents regarding 

reguiarisatbofl of their serviceso According to the 

appliCafltB 
the respondents will not regularise. the 

cont</ 
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/!4 
.4he casual workers of the North Eastern 

S .  

S I 
instead will bring and have brought employees 

. 5 	 I  

regions to fill up the vacancies occuring in 

North Eastern. Region. They have furnished instances in 
f! 

sUppOL .ldS contention of theirs and, further s  it 

was gubii±ted that such tests and interviews are a farce 

because even for the post of Mali or Plumber tests or .  

intervi'ew 'were held in Hyderabad0 
. 	 I 

30 	 k'ave.heard learned counsel of both sides. The 

applicants are casual labourers. The aforesaid scheme 

had sinceame into force0 With the coming into forde 

of the Scheme the applicants became subject to the 

scheme:;ReguIarisat1on of the services of the applicants 

will have therefore to be considered under the schne0 

itha..1é 5  conceded by the respondents that the first 

step ofganting temporary status had been taken by 
- ... 

them .-d - U the applicants were granted temporary 

statuUrther, pay at minimum of the pay scale had 

• alsobeeflgranted to them with annual increments with 

effectfrom 110-1993. It is hoped that other benefits 

acrued to the temporary status holders under para 5 

of the lacheme will also be granted to the applicants 
, 

The ne*.teps is regularisation of their services. The 

schemèprOVides 

• .. 

• 	
- 

servicE 

Region 
• 	 . 	•, 	. 

• 	from ot 

4 0:.rary tatus: 

Casual labourers who acquire 
temporary status will not however,be 

• 	brought on to the permanent establishment 
iH-unless they are selected through regular 
s/y : . 3e1ecti0fl process for Group °D' posts.' 

• 

th,cxthcr it provides in para Ool thus 
: oc dure  for fillin 	Grptip 'Dyosts: 

cont.d/ 
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_________ 	 • 

i1 0__ 	 I  
I) Two out. of every three cancies in Group D 1  

cadres in respective offices where the 
casual labourers have been working would be 
filled :up as per extant recruitment rules 
and.:.tn accordance with the instructions issued 
bypartrnent of Personnel & Training from 
aO:átCasUal workers with tnporary status. 
Howée. regular Group'D l  staff rendered 
surplus for any reason will have prior claim for 
absorption against existing/future vacancies. 
In case of illiterate casual labourers or 
thósä.iho fail to fulfil the minimum qualifica-
tionrescribed for post 9  regularisation will 
be considered only against those posts in 
respectof which literacy or lack of minimum 
quaiifiàation will not be a requisite 

• 	qualification. They would be allowed age relaxa- 
•tiôreuivalent to the period for which they 

• 	haveiwcrked continuously as casual labourer0 t' 

The respondts have submitted that the process of 

regularisatio of the services of the temporary status 

holders is going on. In view of the submission of the 
- •- 

respondentsi.'.Icontest of the applicant against non 

regularisationöf their services has lost force. The 
• 	. 

applicantswiU;.:have to participate in.the selection 

process forgularisation of their services: if and when 

they are ca1l.upon to do so in order to avail of the 

benefits of regularisation provided in the scheme. The 

moot point however is how long it will take the 

applicants to realize the goal of regularisation of 

their servicea.. in view of the fact that there are a large 

number of tEary status holders and the paucity of 

existing vacancies. The services of the applicants were 

utilised by the respondents for a long period of time. 

This indidatè:that the nature of works where they are 

engaged ires workers regularly. Moreover 9  the 

respondeiesiflce paid the applicants at regular 

scales of paywith effect from 1-10-1993. In the circum-

stances the aer 	ents can expedite the regularisation 

eontd/ 

.- 
..........•. 

'I 

M 

.•1. 

:1 

U 

I 
.1. 



- 
F 	ç 	 rn 

4iJ 

- 

(J 

MON 

- 	 - 	__:_. 	..c 

of the services of the casual worices ±. 

reasonable tiiiie they consider creation of relevant posts 

for ccommodatiflgL 	casual workerso We direct the 

respondents to,jrjjate such consideration within 3 
• 	 ,. 	 . 

rnonthsfrOrfl the date ofreceipt of this order and 

 

• 	therfter take appropriate declsiOflo 

50 	
The other!prayer of the applicants is to grant. 

• 	 0 

then pay at minimum of the pay scale for the period 

- 	

00 

• prior to 1101 	We direct the applicants to submit 

representatiOflS to the competent authorities of the 

respondents in this regard within 60 days from the date 

of receipt of this order stating their cape clearly 

Further s  the respondents shall consider the representations 

. and cor unicatjsPak1flg order to the applicants within 

• 60 days fn t.ate'.of receipt of tne repL ' 
uj 

The appion ticat 	is disposed of. No order as 

o costs 	 '0 

.,,•, 
I:•', I' 	. '. 	 '. 

.. 	 . •.. 	 _. •• . 	 -. 	 S  
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sdf.. VICE cHAIRmAN 
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The Ch,airman 0  
Department of Atomic Energy Commission 8  
Muiai 

(Through the Regional Director 8  Atomic Minerals 
• 

Division e  north Eastern Regin 8  Shillong) 4  

• Sub 	s rubmission of representation praying for payment 

• 

of minimum of the pay scale and Dearness Allowance 
jith effect from 1.11986 to 3091993 in terms 

• 	of the Judgement and Order dated 5.11999 passed 
in OoA. No 	17 of 1996 

•'RfI) 79 
14 espected Sir 

I am submitting this representation in the capacity 

of General Secretary of the North Eastern Atomic Mineral 

Workers 	Union s  Regd 	NOb 79 dated190501992, 	affiliated 

to kegiona). Co-ordina,tion Committee 0  A.M.D. Cmplex 	PO 

Assam Rifles 8  1ongmynsong, Slullong, praying inter1ia 

for payment of minimum pay scalc' and Dearnecs Al3ovance 

tith eedt ttom 11196 to 309,93 to all the members 

of the Ufl.LOfl referred above who are servirq as ccual workers 

under the Regional Djrectcr 8  r)epartment of Atomic Energy 8  

Atomlo Minerals Division 8  N.E. Region 0  Shillorg in the light 

of the Judgement and order dated 5.119.99 passed in O.A.  

NOe 17 of 1996. 

• 	That the casual workers of this region who were 

engaged since 1980 onwards on different dates have been 

• granted temporary status and minimun of the pay scale in 

pxquance of the Government of Indias Office Memorandum 

issued by the Ministry of Personnel & Training dated 10.9,93. 

• 	whjch came into force with effect from 1.9.1993 whereas 

the Honble Supreme Court pronounced the Landmark judgement 

in the case of daily rated casual l&bourers employed under 

P & T Department which is known a: Ebaratiya Dak Tar Mazdoor 

Contci,. 
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Manch Vs 	
Union of IndIa and another reported in 1988(1) 

8CC 122 Wherein it is held that Governnt 
cannot take 

advantage of its domination based and further held that 
daily rated casual labourers areen titled to minimum 

pay 
in the pay scale of regular workers plus DA but 

witht 
Increment and further directed to 

Prepare a scheme for 
absorbing the CCSUC1 

wcrkrs on' rational basis who renc3erd 

% 
one year ce8al service of the concerned department 

8Imilar directIon for r6gulArisation of 
serv:jc 	of casuaj 

labourers passed by the Fonhie 	upreine Ccurt in the case 
of Dhjrendra Charnoli and OVS Q  Vs 	State of Utter Prad(h 

& OrsQ reported in 1986(1) 8CC 637 wherein 
it is held as 

follows 

AtOtn ut we hope and trus - 	that posts will be sanctioned by thd Central GoverrAment in the 
-L)  

different Nehru Yuvojc 	endra 	s 	that those peros con be regu1a 
rised,t is not 

• 

at all desirable that any Manage 
ment and Particularly the Central Government 

' 

should 
continue to employ persons on casual basis in 

orgenjsatj05 which have been in existence 
Over 12 years 	The sl.&ry and aliowance 	of C1CSSIV • 	employees shall be given to these 

persons employed 
in Nehru Yubak Kendras with effect 

• 
from the date 

when they were 
respectively emp±oyecl, The Govern 

ment of India will pay to the petitioners 	s oo- 
of the 

writ petitioners fixed at a lurnpsirn of 
po1000 0  

The Honbie 8upreme Court passed sImjJax directj0 

in the cases of Surjnder Singh & another 
vs0 Engineer 

Chjef 	C0p 	& 0thers 	986(i) 	S0c 	639 and also in 
the case of u0p 0  Income Tax Departnt Contingeflpj  

staff Welfare Association Vs 0  Union of India & Othors 
the Honb1e Supreme Court directed as follows 

We acorjng1y allow this writ petition and 
direct the respondent to pay wages to the workmen 
who are employed as the Contingent paid staff of 

Contd 
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iPy 
the Income Tax Department throughoit India D  doing 
the work of Class i' employees at the rates equi 
valent to the minimum pay in the pay scale of the 
regularly employed workers 

in the corresponding 
cadres without any increments with effect from 
Decernber D  1 1986, such workman are also entitled 
to corresponding Dearnes5 allowance and 

aditjona1 
dearness a]lowance payable thereon, Whatever other 

benefit5 which are now being employed by the 	ai 
workmen shall continue to he exteflded to them e  We 
further direct the respondents to prepare a scheme 
on a 	atjon1 basis for absorbing as far as poss 

ible the contingent paid staff of the Income Tax 

Department who have been continuously working for 

more than one year as ClesIV employees in the 
Atomi c  

o r Income Tax Departrnent, 

In vie: of the aforesaid dCC1S1O 	of the Iofleb1 e  uprerne Court Q  the applicants of the Original APPlJCt1on 

17 of 1996 and more Particularly the members of the 

WorkereG union are entitled to minimum of the 
• • 

pay scale with effect from 1,11986 to 
3 0.91993, It 

would be evident from the letter issued by the Head Off ice 
under .  referoice No, 	66/3/87 Via/19/48 dated 3,1O89 

where it was directed by the Head Office to all the 

Regional Directors specially in paragraph 3 to identify 

thecasual workers who do the same 
work as that of regulr 

mp1oyee and implement the revision of wag s of casua.1 
workers where the nature of work entrusted to 

the casual 
workers are of regular emPloyees o  The relevant portion of 
the letter dated 3,1089 is quoted below 

' O The Regional Directors are, 

N  to 1dCtify the casual workrs who do the same wok 
as that of e rgu1ar employees and imp1emert the 

N  
N above orders 0  

N 



4 	 also r 	ntd to fU.h 
monthly returns of csue1 workers}io are paid wages 

as per para 1 above to APO (R), Hyderabad so as to 
reach hint on or before the 15th of every month 0  

5 	The aLove category of casual workers are to be 

engaged for work of B hours a day (including 1/2 
hour lunch break) 0  They are eligible for one paid 
weeklyq0ff I  after six days of continuous work, The 

• rate for such weekly 	Off 	will be the same as 
above 0  

79 From above it is quite clear that the wags and 

DA were paid to the casul workers who were entsted 

•% on regular nature of jobsubsequently 	the order 9192 

was issued after verification. Be itstated that alUough 

76 casual workers were mentioned in the 'etter dated 9,1,92 

for payment of DA but in fact all the casual workers who 

are member of the Aforesaid Association were iaid IDA in the  

approved' rate aftr being specified 	that all the casual 

workers are entrusted with regular nature of Job 

and the said 	revised approved rate of dearness allowance 

were paid only with effect from 101101991 whcreas the Honb 

uprerne Court in number of cases held that they should be 

paid minimum of the pay scale and dearness allowance either 

from the date of employment or at least from 111986 

Therefore denial of miximum pay scale to the members of the 

said Union is highly discriminatroy e  arbitrary and viol a_: 

five of Articles 14 and 16 of the Constitution. The afore-

said. Workers Union on number of occasions approached the 

authorities vide their representation dated 22,3,93, 

30,10,95, 5.1.1996 but no action was initiated for payment 

of minimum pay scale and dearness allowance to the members 

of the aforeaai Un.i.on (Copy of the reresentatons referred 

above are enclosed for your ready reference). It is rele- 

Crml-d, 0 

I 



I 
• • 	 vent to mention here that the decision of the Al efx 

Court is not a judqement in personam but judgement in 

rem and after the Prbnuncement of the forcad 

judgement of the Hon 9 hje Supreme Court the Government 

of India has decided to ceri the benefIt of minimum 

of the pay scale to the casual labourers and dearness 

• 

	

	 allowance serving in different orgarisatjons where-as 

the authorities in the instant case did not take any 

action for payment of minimum we(jes as well a 	rness  

allowance even after repeated approach mnde by the 

CaSual workers throuçh their UnIon 

It is therefore humbly requested that the benefit 
/ 

	

	
of minimum pay scale as well as dearness allowance may kind 

be Paid with effect from 1.11986 to 3091993 to the 

members of the orkers'unjon considering the fcts and 

and cIrcumstances stated ebove 0  

Atomic 

V. 	
Yours tthfuUy I)ated the 

( DATEI) 
 ). J,Enclo 	As statedahove 	 (inDzi sww) 	 r 

• 	 General Secretary 
•c- 	 orh ER'ri 

- 

'I 	 vojii 

(Reqd. ?o, 79) • 	 • 	

• 	 SiIr 	7930H 
if C/tri, 

• 	
• 	g9 	f41t.rrL 	 •.. 

•0 	

• 	 toCftJ• 



4upJEYV RE -3 

RJSTm RGEY 1TIIC MINERALS WJRKJES UI9 
Rgd No 79, D ated 19-5 -92 

/ AffHiate 'to the R.C.C. (Central), AIAECC (Bombay), 
J C. (SliilIon 

) 
., 	

. 	 ,,• 

Communication 	
Ref  

.uate................. 

To 

The chairman 
Department of Pitomic Energy Commission 
Mumbaj 

10 

Subject: 	Submission of represent action pPayin for 
paymeht of, minimum of the pay scale and 
Dearness allowance with, 	effect 	from 
01.01.1986' to 30;09..1993 in terms of the 
judgemént and order dated 05.01.1999 passed 
in O.A.No, 17 of 1996.. 

Respected Sir, 	 . 

I 	he cl 	todraw your kind 	attention 	to.'.bu.r:* 
representation of 21st January 1999 On the sub-j -ect 
md icated above and to request you kindly to faVOL us . ' 
wit' an early reply. 

Yours fathful1y 

T LCC 

General Secretary 
Copy to 

Recional Director, Atomic 
'Minerals Division, North Eastern Region, 
Sb ii lonci 

	

Director, Atomic Minerals Division, 	 ' 
MD Complex, Deumpet, Hyderabad - 1 

N. Sh ah 
General Secretary 

	

'v:'j 	'•.;'r. 	 ,,, 	, 	-- 

Dated,hi lion'c 
the 	 March '99 



kEASTERN REGION ITHIC HER(ilS, WLH1KtS MON,  
gd No 79, Dad I95-92 

Affiffated to the R.C.C. (Cetra), AAECC(Bombay), 

J. C. (ShWong) 
.. 

ation 	
Ref...............lv ' 	

Date..Jki'L?... 

Reminder 

Sub ct, Submission of represent action praying for 
payment of minimum of the pay scale and 
Dearness a1lowance with effect from 
01..01.1986 to 30..09,,,1993 in terms of the 
Judgernent and order dted ø1..1999 passed 
cn O.A. Nc.. 17 of 1996. 

To 
The chairman 
Department of tomic Energy Commission 
Murnb.ai 

• 	\X 

Qy 

Respec ted Sii', 

1 b e g to dr:uw your kind attention to our 
representation of 21st January 1999 on the subject 
indicatec:I above and to request you kindly to favbur 
t; i t h an e a r 1 y r e p 1 y 

DatecL Shilioncj 	 Yours faithfully 
t h e 	 (p r ii 	99 13  

- 

Seneral Secretary 
Copy to 

e;icra:I. si;'cct;oi', (tcmic 
i1:1ncirviis Divi9lon, North Eastern Fteqiori 
Shill ong 

sir'ec:tc.i', Atomic Minerals Division, 	
/1 	

• / (MD Complex Begurnpet Hyde rahaci 	1 	c1f(,( •/*i 
N. Sh ah 

General Secretary 
cb 	 . 	'c1!rr 	or 

H 



/ ,&ESTflJ 	GUJYTIUII HIMER ILS IVORKERS UMO 
i DAJJ- 	) R9 9 1d No .  79, Dated I9-92 

j v JiAfffflated to the R.C.C. (CentraO, AAECC (Bombay), 

p:jo 	. ., 	 J. C. (Shillong) 

Commurncatn 	
Ref 	

Date 

To 	 .. 

The Chairman, 
Department of A tomic Energy Commission, 

Mumbai 

SUb 	Reguiarisation of services of casual labourers 
having temporary status 

pC•.)CCjfçj Sir', 

cr 

ACA 

I 	l:)rc:j 	to draw your kind 	attention 	to 	the 

crr 's jdc:mnt and order dated 5 .11 1999 on 0 . A No 1.7 
of 1 99:> c:n the sub j ec t stated above and to r'eque ot you 

kindly favour us with a suitable instruction to the 

c::c:incerned quarter for doing t h e needful in t h e light of 

above judqment . I am looking forward to an early action 

in thin.; recjard 

• . 
	Copy to 

Regional Di. rector, 
(-tom:Lc Mineral Division 
North Eas(;ern F:ftc .j ion, 

Shiiioncj. 

1)irectorA toui:i.c•: Mineraio 

Division, miNi) Complex, 
J•:m€cj unpe t 

ec;ie ral:am:.l 	I. / 

GermeraJ. Sr.:retary, 
(1155CR, 
ii t..m i 1:: 	i. 

Yours faithfully 

-- L~,t  
(3enmerai 	ecretaT'y 

•1 - 

I 	 .. 	.. 



Meghaaya 2- Ue  
nci 1 W Trace Unions & Assccaions 

p S ULLONG 

kf iVo  

To 

v Th Cha.  

Atomic Energy Co1ajo 

Qrtay 

Sub 	ReU1ariat1On of services of  Castlal Worke rs  
thereof 0  

Sir0 
 

I JT de sired to forward herjth a reeolutlon  
adopted in an ernerent meetin of 	 Joint Cuncil 
of Trade Un1n & A3oCiatine0 ShIllOn-o.for your kin 
inforrntion and necetary action.  

T'hanking you 0 	 . 

Youri f•thfu11y. 

	

- 	 . 

(D0K0nutt) 	; 

General 3ecrt 

NX' 	 •

rY 
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